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CHANNTMAL PARALHAR s Applicant
\“/‘s .
UNION OF INOIA AND OR3, : Resporde e

DPresept

Me K. L,Thawani, ConnsSel for the appliceni,

Mr.J.D,Sherm@, Counsel fer the rezuondents

Hoe'hle Mr . CopRl Irishne,Judicial Memher

Horn'tle Mr,0yP, Sharwe,ddministreacive Member

HON' BLE Mkr,O, P, SHARMSE ADMINISTRATIVE AEMPER

~

spplicstion un*eL serticn 19 of the Admiristrative
Tribun®ls ‘Act, 1925, praying thét the orders Amnen,
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the applicant for the hlock yeer 1936-1949 he quached

T.&,5i1ls @mountcing Fs,3, 164, =, 4lorguwith intevast,

subidcted irn comnection with journeys oevformed e
l »

ayail leave travel concession fazility with the

approval of the resnondents,

Pl




2. The facts of the csce aye thag the apnlicent
availed himself of . lesve tréivelcorncezzica facilities
for the Llocll yeer 1986-1%%2, During the poried 1958-1

fallimg within the hleslr of JFour yedrs, he aveiled

7ozo home-town, The

thiz hleck of four yedrs was erieprded upie 31,17.1990,

Puring 1990 ithe Spplicant and his family nembers alce
4

évailed themsel of the fecility to trevel dnywher
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ny of fecility
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verformed an? cadch time the &dvence cliimwAls

members had perfoimed the journey with the nriow
parmission of the resporlents, Therefore, thare weés

ko ground for the resgcndsats Lo reject the claim

Whet, the finel Lills vere presented,

3. Tha ledrped -gunsel for the applicéw: stiked
daring the arguamewnts chét a5 ¢dch ercdsion when
dpplicstion Wes me&de for &dvances fer parforming
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Lannot, therefore, noW tars |, Syouml spd sdy thet the
jeurney was unduthorised or not oermissible anler

the rules,
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4, The respordents iw ctheir reply have stated
that & govermnent s arvant who has dlresdy evailed of
ledve travel cincession facilitr te visit home-tewn

in @ bBlosk ef iwo years cemnct aveil himself _of’ the

coRcesSion te visit <day pldrce in IR3i® withim the

]
T

seme block of twe padrs, Sipo2e the applicant had
ayailed himseli of the leave trevel concession
feacility fer homs-tawn for the nleck yeirs1983-198§,
he w3 not entitled o the 3&8id comcession o wisit

any place in Indis within the 38id wlockh vedrsef

1988-19589,

5. Buring the @rguments the ledrped Zounsel fer
the spplicant he€d prodace? teicre 13 4 heak-let heing
Swamy's Compilisdtion ¢f Central Civil Service Leave
Travel Copcession Fules, 22th Editisn, 1991, He had

tention to pége 1% of the sé&id Teclk-let
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verisdal of the Zaid exdmples it seems thet @ bleck
yelyr, let ue Zay 1936-1923, i3 divided inte twe sub
riocks, & Jgovermnent fervesi cédu, for erample,trivel
anywhere ip Indis in the firat sub Wleck 1926-1987
aixd can treavel to his heme-itowr in che Sscznd sub
bléck 1985-128%, COr he cdn travel teo his home-tewn
in the first sub Llecl: apd anywhere in Irilia ir the
secornd 3ub block, He cap 8lse treavel to his home-
town in Woth the sub hlecks, However, there 18 pothing

to saggest that he can ktrevel to his home-Leln 48

bleck, In the spplicent'sz -~dse during the sib bleck
e hadl performed jeurneys te his home-town,
he same sub block he hes also pnerformed

journey daunywere in Iaii«, Even thoagh, the journey



Aaring 1990 it ) weds @ journey nerforned im the
o, This ig ot oermigcille unier

the rules, The learned zeunsel foar the ai;

has ok brern albla o 3how us suy rale of inStruckion

grapt him end his family mewbers @dvaences for
undert@bing the journ they caanet reject the
cleaim @after the jourreys h&d heen performed and the
bills hes Lteen submitted,

Ge I’ie heve car=ful 1_'27 corndidmred the metiLer in

is not permizsible, It is trae thet the respondents

di

fke
(

d nob reject the claim of the agplicant when
applications Wéfé mede for grapi of ivénces far
the j@urney; It newsver susdd not be
fergotten rthat the advinces wers not grépted Ly iLhe
reSr‘r’mncO suc-mehu bt Were Jreanted en the basisz
£ o

wrong wes cemmitted by the dpplicdat himzelf and
the respoadents only feiled o reject the Wrong
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splication mede in the fivet instdnce ,Usdoubt2dly,

Pl"

the rezpcrdents should have bean more viglilgnt at

nhicle

the very imitial stage btat this dees ncot

m

the epplicetionsd mide by the Spplicsat, The first




the Spplicént Le the leave travel concessice

facility which is pet permizeible urler the rales,

We, dccordingly reject thiz applicéition withe
olservetisng 8s in the following paragraph,
7. The leérned cecunsel for the dpplicart hes
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mide & prayer during the 8rgunents theab th
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spplicant being #.low peid govermment servart
¥

=t

the regpendsiis méy congidzr hiz re-uest fer

othe mistake with symzathy.We lasve

comlonat ion oI the o

L te the respordencs to consider -he metter in

fta

the light of the sulmiccinng made by the legrned

Gl
{ GOPRAD FFISHMA )
Judl, Meimber




